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/,A,,O ’ CENTRAL ADMINISTRATIVE TRIBUNAL,LUCKNOW BENCH ,LUCKNOW.
N i .
OGApNO .53 Of 1990.
\ Tek Chand ...‘0-.-.00.00...-.-..Oooooo.Applicam.

Versus

Union of India & others..ccaceccssceq.s.Respondents.

Hon'ble Mr.Justice U.Ce.Srivastava, V.C,

_Hon'ble Mr.K.Obayya,A.M.

(By Hon'ble Mr.Justice U.C.,Srivastava,V.C.)

.The applicant, who during the pendency of

this application, retired, was pfomoted to the post

of Senior Clerk and thereafter as Head Clerk in the
Office of Locomotive Works, Charbagh, Lucknow.The
grievance of the applicant is that those, who 'were

juniors to him, vere promoted to the post of Assistant
Superintendent and the applicant, being the Head Clerk,
was not promoted. The Railway Board vide its letter
dated 16.11.84 had sanctioned the cadre re-structuring
of Ministerial staff and one time relaxation was
also granted. The applicant was a member of scheduled

caste . As the quota of schedule caste/scheduled
. tribes was full, the applicant could not be promoted
at the time of restructing the scheme. The examination

took place in 1985 but the gpplicant did not partici-
pate in it and those, who parttipated and succeeded,

viere promoted.,

2. ¢ The contention on behalf of the applicant

of R.B,letter datedl6.11.8¢
is that in view of para 5(1)/ only A.C.quwegeeté tk}B

N

-~ perused and there was no question of vritten examina-.:

tion. Para 5(1) of the said letter reade as under:-

“5(1) The existing classification of the
posts covered by these restructuring orders,
as 'Selection' and ‘non-selection' as the
case may be, remains unchanged. However,
for the purpose of implementation of these

‘ orders, if an individual railway servant
L, becomes due for promotion to only one
grade above the grade of the post held



Y

¥

22 -

by him, at present, on a regular
basis, and such higher grade post
is classified as & 'Selection' post,

the existing selection procedure
will stand modified in such a case
to the extent that the selection
will be basedonly on scrutiny of

service records without holding -

any written and/ or viva-voce test.

Under this procedure, the categorisation

'Outstanding' will not exist.®
3. It only speaks of only one time relaxation
to those persons who were already promoted and the
applicant was not promoted at that time. As the
rule still continues and the post is & selection
post, the applicant wes required to @ppear in the
examinat ion: Which is prescribed under rule and
that is why he was not promoted. As the fault lies
on the part of spplicant, the applicant cannot

compiain for the same. Accordingly, the application

Lo —

MEMBERAA) VICE CHAIRMAN,
DATEDs JULY 14,1992

is dismissed, No order as to costs,.

(ug)
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S ¢ 1IN THE CENTRAL ADMINISTRATIVE TRLBUN@L _;
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- ‘ ’ 23~A, Thornhill Road
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" Please take notice tnat the apmleant above named has
fr presented an Applicetion a copy of whereof is enclosed herewith
which has been registered iu *this Tribunal and the Trlbunal hasl \
- fixed ~ Day of '; ,Lj -2} For. ‘ e @
i} ' , i
If, no appearznce ismede on your ‘benalf, ycﬁur pleader.
"4 of ny sone one duly suthorised to Act and plead or|1 your behalf
! in the said application, it will be heard and dec:Lded in your
| absence. | : 3 : :
1" Given under my hand and the scal of the Tribunal this Day fé'*!ff‘l
i of P 19%0. |
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| For Deputy Re/ !fgé“t ‘
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0.A.NO, 53 of 1990(L)

Tek Chand ees
Versus

. Union of India & OthersScs.

10,22, 1560

Foniklo o, Juntice Zellagh, VeCo

Iantble Ur, 100150 "~ Neolle
DL

sa/

Anf-:o
sa/ //True Copy//
LI utl om\_-c[,

Circuit Bench,
LUCKNow,

CENTRAL ADMINIS TRATIVE TRIDUNAL

Ai

|

iorve notice o roeopsalonts g

)
i

V.G

7 ‘
J%M//) y

spplicant,.

gtospondents .
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£izing o data for £incl hearing 1% posnaible

af¢or the completion of the roeo “_'.

( Mohd. Umar Khan

Coi nini i
cstral Administrative Tribm%‘a.l
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. APPENDIX- A

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BEKCH,

LUCKNOW
( é\pplication U/S 19 of the Administrative Tribunal &ct,
L 1985 )
51904
Tek Chand‘ ess oves o)‘!vo' Applicant
Union of India & Others: ece osdo Respondents,
Llﬂll’.?.!.
51, KoJDescription of documen%s Telled upon __ JPage Nos,
1/ Application, 1 = 10
< 2., Apnex,No-1: Seniority List dt _ 11 - 14
) 3. Annex;.No-g Railway Board's 1etter at 15 - 21
. J11584, -
4, Annex,No-3: AddliChief Mechaniceal Engin- 22 2

~ eer's Order No S/0;51 dt 19:1.86.
5. Annex,No-4: Representation dt 14 1,868 23 T

6. Annex No-6: Representation dt 97187, Q) = 30
nnex,No-6: Order of Tribunal dt 3¢ — 20

8. Annex;No-8: Grder of Tribunal dt 7.4;89; 33 T
9, Annex;No-8 ;Applflnation dt 13.4,89 of ap- <9 24—

ol - plicanty
10 Annex.Nogds Letter dt 20,6.89 of Hos- LY~
"""d"'{:"ﬁ" )
pondent No 3 -3@;”3’7
11, Annex,No—lO. Legal notice 4t 1-7-89
7
12, fpmoxxggs: Affidavit of the eppli= 387 37
; A . cants L
13 Vakalatnema/ A©
b
1 Boos o2 fﬂiﬂg gl
ﬁ‘/ . or- . ‘ Signature of the Applicant
,./\QVO Date of Beceipt by post. :
. e b4 . Signature -
‘9\ Registration Noy___. . . ] Fogggegisgrar.'
N e
NJ Q"

N QQ%;X‘N

e
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APFLICATION UNDER SECTICN 19 OF THE ADHMINISTRATIVE

~

TRIBUNAL ATT, 128k

Between YAl 1 \Gd/ ‘[‘Cﬁd (C)

Tek Chand,
566/29,-Cha, Jal Prakash Kagar,
Behind Alka Faint Factory,

Al apbagh, Lucknow, _ . o
: cassssees Applicant

And

1) Union of Indis
through Secretary of Railways,
New Delhi,

2) General Manager,

Northern Railways
RO1l Bhawan, Ve

New Delhi,

3. Chief Works Manager,
Loco Shopy Charbagh,
Lucknow”."

4, Additicnal Chief lvecnanica.x. ineer
Northern Railway, 1Che;.r bagh, Sog ?

Lucknow,
’ ssscsssassanee Respondents.

DETAILS OF _4PPLICATION.

1 ‘Pafticulaz;g of the_spplicant.

1) Neme of the applicant: .. TEK CHAND,

2) Neame of father: i SRI TOTA RAM;

3) dge of the spplicant: ,, 58 YEMS,

4) Designation: .+ Head Clerk at Loco-

shopy Nerthern.Rall- o
ggé;, Chmagh, Inck-

0o
.

PARTICULARS OF THE RESPCHDENTS,.

1) Union of India
through Secretary of Raiiwavs,
: New Delhiy .




(2)

2) General ‘ianager, Northern Railweays,
Rail Bhawan, New Delhi,

3) Chief Works Manager,
- Leco Shopy Charbsgh,
Lucknow,

4) Addl.Chief Mechanical Engineer,
Northern Railway, Charbagh,
Lucknow,

3. Particulsrs of the order against which application

is nade g

{1  Order No. 8.C.Yo 61, MAnnexure No- 3,
(1i) Date 19,1.85. ‘
(131} Passed by:~ Addl,Chief Mechanicel Engineer,

Loco 8hop, Charbegh, Lucknew,

(iv) Subject in brief:- Promction to the post

of Asstt,Superintendent
by virtue of re-struc-
turing,

4, Jurisdiction of the Tribunalgs
The spplicant declares that the subject matter

—_—

of the Order against which he wants redressal

is withir the jurisdiction of the Tribunal,

5, Limitation:.

The applicant further declares that the eppli-
estion is within the limitation preseribed in
Section 21 of the Administrative Tribunal Act,

1086,

6, _Fects of the case:

The feets of the case are glven below :=

-

1) Thaet the applicant wes eppointed in the

%ﬂW—“ " CL’lntd. . .F 3/
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| (3)
Locomotive Wérks,(:harbagh, Lucknow on

1659.1954 in the clerical caére.

2) That subsequently the applicant wes promoted
to the post of Senior Clerk and thereafter

as Head Clerk, True copy of the Senicrity

list 4s being annexed as Annexure No-_1.

2) That the entire service cereer of the sppli-

cant is unblemished and meritorious,

4) That the Railwsy Board vide their letter Wo,
PV—III/84/419/9 deted 16.,11.84 had sapce~ .
tioned the cadre re-structuring of Ministeria;
staff., 1In the present context Item o 7 of

the letter 1s relevant, True copy of Railway
Board'!s letter is being annexed to this ep-

plication as Annexure No-2,

§) Thsat in Para 6 of the Railway Board's letter

there is clear provision for reservation of

posts for Scheduled Castes and Scheduled

Tribes, which was Stayed by the Hon'ble Supreme
Court vide 1ts Crder dated 21.12.84 ir W.F.

No., 17288 OF 17293 of 1984, and C.M.P Kos,

431996 to 42003 of 1984~ Girdhari Lal Kohli
Vs, Union of India & Others, Applicant being

senior in categoryy this case aoes not apply to

him,

éaézi;////”’" ContdesoF 4/
72;;;%%4z/za! ‘ -
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6) That in pursuanxe of Railway Board’s letter as
ment.ioned gbovey, the 4ddl, Chief Mecharical En-
gineer (¥) Locce ‘e?orkshdp, Worthern Railwayy
Sharbegh, Lucknow vide his 8.0, No, 51 dated
' 19.1.85 had re-structured their existing
strength of Ministerlal staff of non-per-
sonnel group of the Workshop sccording to 'the
revised percentage strength of the cadre. True

copy of the S.0, No, 61 dated 19.1.85 is annexed
to this application as_ Apnexure lo = 3

Mechanicel
% 7) That the Additionel Chief/Engineer (¥) =also gave

the benefits of restructuring to the personnels
working in the categories of Asstt, Superin-
tendents, Head Clerk and Senior Clerks by plee- [
ing them in the posts of higher grades,

8) That the Additional Chief Mechenicel Engineer

fgnored tl;le applicant, who was entitled 1o be
placed on the post of Asstt., Superintendent by
virtue of re-structuring as the gpplicant wes
the Head Clerk at that time , FPersons junior to
the epplicant , who were in the lower category
of Senior Clerk were placed in the category of

Asstt, Superintendent,

9) That the name of the epplicant is at Si,.No.
11 in the seniority list in the category of
Head Clerk, FPersons whose nemés appeer at the

subsequent serial To, have been promoted to

the post of of Adssistant Superintendent as -

WW Contd..F 5/



( 5 )
given below =
s ";Néﬁin seni-g Neme of the employee jPost held priorto
ority];List i jpromotion
13. K:¥ S: Saxena . Head Clerk
16. G; Py Singhal, o w ow
17, J. R, Sehgal " "
18; R, S. Shukla "o
19, D, L, Srivastava " s
__SENIOR CLERK L
‘* 1. Ahdul Wa’nid. Senior Clerk
25 Babban Pathak n u
10) That the Additional Chlef Mechanical Engmeer

h S 11)

arbitrerily mede the restruoturing, ignoring
the claim of the applicant which 1s discrimina-
tory and is in violation of Articles 14 and 16
of the Constitution of India 1950, . |

That the applicant has been illegally and unjus-

tifiably deprived of the benefit of Railway
Board's Circ_ular dated 16511.84,

7’*"‘ Details of remedies exhausted-

Te it

1) That the applicant made representations to
the Aé@itiogal __ Ch:_i_ef Meehq.n;lca; Eng ineer, Reg-
pondent Yo 4 on 14th January 1986 end 9i1:87
agﬂa;!.ns*l:~ not plac ing h:lm 1n }:he _res_trueturegl
grade of Asstt, Superintendent while hisjuniors.
haye_b__eeﬁ_ given - the benefits of the shheme
Bp.t_ tpe I_iespopdent Ko 4 d‘idv' not give any reply, .
True coples of the representations are being

Annexed as Annexure Nos #4-4 and A-§ respec-
tively,



e )

2) That thereafter the applicant made represen-
tations to Chlef Works Mansger and General
Maneger, Respondents Nos 3 and 2 respectively
on dated 24.7,87, 19,87, 22:9.87, 4/1i88,
15,4:88, 295788, 26,8;88 and 19,12:88,

All the representations are not belng annexed
to this application as it will only increase
the bulk of the application, If desired
by the Hon'ble Tribunal all the representa-
tions mentioned will be produced at the t:lnie

of hearings

3) That the Respondents did not consider the
representations of the applicant and he
has been waiting for justice since 1085,

4) That thereafter the epplicant epproached this
Hon'ble Tribunal by of OA 30 of 1989 (L)
vhich was decided by this Hon'ble Tribunal

bj__ issuing tl_ae direc_'_tiop jhb» the Respondent
No 3 to decide the representations of the
applicant and to give him benefits to which
‘he is entitleds True coples of the orders
dated 9,3.89 and dated 7.4:89 are being
annexed to this applieation and are being

marked as Annexure A-6 .and A-? respec tively

6)  That thereafter the epplicent forwarded the
orders dated 9th yapgp_.nsge and dated 744:89
te Respondent No 3 vide his application dt.
13,451989, True copy of the applicatien dt,

'Zju/z’//z///l'zﬁ Contd.swP 7/
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( 7 )
13 4.89 is being annexed as Annexure No. A-8 to this

ot d ot e

applica tion.

O - S P [P

6) That thereafter the applicant received a le tter ‘
dated 20,6089 from the Respondent No 3 vherein it

senior to the staff referred to in Annexure No-4
Thus_the. representation of the applicant was re-
jected by the Beepondme_nt- H°"f°’,,. by a rxon-speaking -
order, It is incorrect to say that the spplicent

was not senior to, the staff referred to 1n Annexure
No 4.-' To verify the facts Annexure No A-l

(Seniority List) may be perused, True copy of

the letter da‘tedﬂ 20;6.,89 1s being annexed to this
application and is being marked &s_Annexure No A-9,

7) That the applicant served a Registered A/D lukime
Notice on Respondert No 3 through his Legal
Counsel vide Registered letter dated 1-‘;"7389 where-
in defects in the letter dated 20.6:89 were
pointed out: The applicant has not received any
reply from the Respondent No 3 in respect of the
Legal Notice dt 1,7.,89 as yet. True copy of the
iega}ﬂnetice ) dtl:‘?:;89 is be;né inne;e@ ~ to this
epplication and is belng marked as Annexurg_l{g__ @_@.5

8, Matter not previously filed or pending with any

other Court,

Cc Ontdo:o cP 8/
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In view of the facts mentioned in Para 6 sbove,
the applicant prays for the following reliefs :-

»
x

1) That the Respondent No 3 mey be directed to
give him all the benefits of the post of Asstt,
Superintendent ( Pay scale 550 - 750 wieJfs

1,184 ) and all subsequent benefits;
2) Costs of the case may be aﬁarded in favour
Q’L of the applicant/

3) Any other and further relief which may be
‘deemed £it and proper by this Hon'ble Tri-

fpunga; in the facts and circumstances of the

case,

GROUNDS__OF _RELIEF,

(1) Because the applicant is one of the ‘senior-
e © most Head Clerks who ves entitled to be up-
graded as Asstt, Supeerintendent by virtue
of restructuring scheme vide Railway
Board!s letter dated 16311":"*8&{

(11) Because by not upgrading the applicant to
the post of Asstty Superintendent the Res-
- pondents have made discrimination against

the applicant, which is bad in law,
(111) Because the ggsppndeptsv have violated the

fundamentel rights of the applicant under
Articles 14 and 16 of the Constitution of

ﬁwéw%am by not upgrading him to the post of
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(95

- - -

et e

Ass‘l:i’wz Superintenaent in a.ccordance with ~direc-
tions contained in Railway Board's letter dated

1611845

(1v) Because the Respondent No 3 has rejected the
representations of the applicant arbitrarily
by non-speaking order dated 20:6$89 .

(v) Because the Respondent No 3 was bound to con-
sider &nd decide the representations of the
,# agpli_cant in quasi-judicial manner by a spesking

order.

(vi) Because the entire service record of the appli-

cant 1s meritorious, unblemished and spotless.

105 INTERRIM oanm, IF ANY, PRAYED FOR 3=

11, ©Not applicabl ed
5 12§ Particulars of Postel Order in respect of the
applic ation feeo
(1) Fumber of Indian Postal Order(s) Qo2 (o9 2y

(2) Neme of Issuing Post 0ffice. mf“*@f»

(3) Date of issue of Postal Order. 1$-2,. 9o

(4) Post Office at which payable-

13, List of Enclosures~
(1) Seniority List dated 25.6083.

(23 BailngBoard’s letter dt 16¢ 11.84

fe e Contd,sP 10/




..- Js °

(10)

. o R -

(3) meu (Hechanical' s) order
- To. 5:0:61 dt_ 1971:85 . _

(43 ~Bepresentation dated 14-1-86
(5) Representation dated 9:1%

(6) Order of Central Administrative Tribunal
dated 9 3. 3989.

(7) Order of Central Admimstrative Tribunal
dated 7.4589;

(8) Application of the applicant dated
13, 4.89

(9) Letter of the Chief ¥orks Manaaer, Loco
‘Shop, Cherbagh, Lucknow dated 2056389

(10) Legal notice sent by the applicant dated
15789,

VERIFICATION

_ 1, Tek Chend, S/O Sri Tota Ram, aged sbout
58 years, working as Head Clerk in t:he Off'ice of
Locomotive Workshopy Charbagh, Lucknow, resident of
§66/29-Cha, Jai Prekash Negar, Behind Alka Peint Fac-
t.ory, alambagh, Lucknow do hereby verify that the con-

tents of paras _

are true to my personel knowledge, and paras

__&are be-

lieved by me to be true on the legel eadvice and that
I have not suppressed any material facts.

Date _ Signature of the Applicant,

Place: LUCKNCOW,
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pu» utS;)
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rein~d/cle Ane/
1n3.

Then-

A
Ul

Or7IE

COf ““rjn TS PEC

O

C' ro

aegts in foTAh

- 840-1040«

1y

2 posts p-+
ulvite

2 posvE D&
poSB P ly.

l nosTP. |ivn.

12:5
P25
200
45.0 F
s 700-900 ~.0 vo b O i d

1y opt ratsd in v~wying

wty . ~pov. c~d. igh i¢ cusy. Bl
aeonsnaTo € An ool e fous Z.chnic’ 1 vepnrtme ntq V"o Plvil
Lty 1K chrnicnl Biiga ELl. ctric-d Bnid. ~pd &0 Doptis.
1. L7929 will H. PCRTITCTY a4 oon . comnoil ;~r0~nb“”~ ~s oiv.n
b. low e~ E :
L el (o RN s Tig g~.
! ol el - P -
' 380‘560 20
425~700 30
550-750 25
: 70¢-200 25
oh. 8= 1y Sxisidn, 2 WS in sc X - 840-1040 1in --pueiion
uni*@%ﬁb T, , 21 .. Ii *11 continu. ~e pnotoof
wh pr-C»ﬁ”“ ¢ nyovil. & for poOSUSs in se~1. &
700-902.
il AwoeopLoCull 0 YA aconcin,, if in ~y cn@nyy s
BY TR seeLlThe DY <eoib.d p.re-nbe now 1-~if Gowi:
Ty L b p:ozr\:'iv.ly ~Gjustedy
jiic wt wicgin Tak. s for ¥ crutin. nb oL N7k gr-duni
3 uill st"nc noGifi.¢ o ve~l &

R \\ s L—//"“.

pe m/jg/UOCn/@
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7. MIISIERLAL STAW® (Estt.dd other tha» Estt.excludi-g
‘ ( Accru-ts Staff)e.

Reviged.

Scale(RS). Seree~taze.

4

260-400. 20
32n-.56C 35
425-920 N
550750 10
700-990 SHH
—i8a Wel&are/?ersoanel/HER/?ublicity/
. gtrtistical/Shippiza T-spectors. ‘
” The above cadresiwhich ard structured curre~tly o° varvi-g
‘ma UPG/S

~terms Of this“Ni“stry‘s letter 1o, °CIIL/

perce~tages i-
-~ oW restructured o~ 4 CHemmOTe

dated1.1.79 a0 1.6.79 are
parce-~tage:- .

i
|

grade(Rs). Reviséd %a:e.

425-640) 0
425-700) * ;
557-75" an
700-600 30
, o ]

‘otes- xgrade Rs? 425L700 is applicable o-ly to the category of

statistio=al T-spectors .

., 9. (RoBL STATF. |

(‘ — [

? 550-750 - 45
79n-900 55

>ARA-MEDICAL CADRES.

19.
1. Health & Malerié T-gpechorsS.
33p-560 35 '
425040 30
550=750 25
760-090 10

. 380-5A0 301
550400 40‘

\‘) < of

d gts 14 scale Rs , 23)-560 will be plaescd 1

_420=640.
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3. ASSTT.

4, Gz ERAL.

0

e ’«—!—\ e s - ——— —_ e _ . -
: Ha J)’ ¢
|
! \4)
- st
2, (0SOLE 0BRATORS
Dosigaatic = §s591e(Rs.) Revised %ace.
Ju~ior Co-sole
Operator, 589-750 &
Sr.Co=sole
Operator 650-960 50

-t

at

T0TE® O1e pnst of Co-ordi-ati-g Sr.Co-sole Opdrator i-
séale Rs.660-960 o- eazh Zo-al Rallway awd ¢roductio-
U~it will be grated 2 S ,ecial ray of Rs. 100/~ P.M.
w.e.f. l.lle1984°

|
(AT R,

PI’"\OG‘

Asstt.Prozrarmers scale Rs.E50-960 will be gra-ted
aspecial mhy of ¥s.125/- 2,M. w.e.f. 1.11.1984,

ot

Posts of Jjr.Pu-ch Operator/Verifier 1ih scale -

Rs . 260400 should Bs. progressively worxked off~a-d-placed {-
scHle
me~t of graduates., Ti1ll”'such time the
are worked off,

filled ce-t perce-t by ditect recruit-
rosts i-"Rs.267-4C¢
followi-g act10ﬂ~should be take-:-

Rs . 330-566 a~(

1. The restructured vaca-cies i-cludi®g cHai-
vaca-~cies arisi-g from restruecturi-g i- scale
Rs. 309—060 will he filled e-tirely by promotion-
from 5cale Rs.260_4eo. ’

e N

2. FutarL vaca-cies materal:si-g i- scale Rs.260-

400 will be upgraded to scqlc Rs . 23.-5C8 a-d Tille

£t tt‘ cxtemt of 33-1/2% byrexis<i-g incumbcnts

i~ scHle Ks.280-40C 3-d Halﬁ~uc - equal share by

wrxlr ~“aduates a~d dfrectly” rccruitud graduate
rFLgh ns” ahortfall i servi-g graduitss

quota wirl ke filled by direcct recrultment

5 ‘)Iu"t:;‘) REl.

% kel

24
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oD AL T &L e ' ;
AENERRLAL Ao 3 L
E—EEES — : , %
! e
I8 S e e e e .\:-7.
1
S | =
I g ’ | : _ —_—
Pk , . | e 19 _ - S A
Tt L g & Ne. S/» e s Delrg 19-1-2
. - .o Y bl .- ) .
{: . <« : - t
; -.-—.- e LuhsEquent '&Jp’ﬂﬁ%trﬁ fe—-struciul wng regeived vie2 ndalwey sl L .
i ~ T 7 lettsr o -pC-111/84/LFT/Y m@m circolated vi® Girj/we/0ud S
' S letter No.S67E/255- 96/ Cen1/vC/ PR BV ots 2o ~Raf34, tne follouwing pes- .
& centage haS been increes=ed in the agéength of Ciler.s is dif ferent
. — iR fe frod . 14984 _:
: 7 grass i M- HRg sy s rrect ol LT -l
i 4. .irame. .-, Cutegury du.of posts - percantage revisid.
: L - " o LXlatmo"‘UVlS‘d
/"V-— il Bt
: . e 70U-90U (Ruj. OFfice supdt. 4 8 5 p
. - - tTo ! . . -
, -~ ,.550-750.(Ra) Asstt. oupote 1 16 10 5
i p te v ‘ . | o . i
K o p 625700 (ro). Head Clerk 21 49 30 A
ol 43302560 “(Ra) beniuj Clerk 93 57 35 »
‘-- [ )
‘_;;.zau_auo (ha) Junict Clerks 33 32 - 20 »
nccoramgly tre following staff of 1uon—,»c.x:s.,\nnel Group are prymotdd
i afd posted from the defte Shown <gainst’ ecne Their present postapg are:
. .- pirsly temporary end will & posted in gaif fercnt .ections and shops according
| .. tb rin pointing of pust slready done.
: ' Py - I e a o
H ‘% Slias! Name 'uwslg‘).'praggnt pay tuate 1Ty be pro'Pay & GCrads'uate!Hems ks
B N | & Gred2. mted as _recéived. _ _ _ . _ _
a/ari - -
: L - o~ GeusBaxena .- nS 759/-V50—750 1. 1.86  Gffice 795/-(700-90Us1. 1. Retde.on
B R 7r“—°!¢° Y 2yl int -updt. . . 1984 81/5/84
N : 2’. R.PiUprethi, e qu/- T sty ._ ey g " 200/- " . " oom .
; ' L 650/- " 1.X.B4 ' : 730/~ " 1.1.85
05 7uu/- Tie S Ry T
3. Usa.sinha, PR TV« O P -2 . 730/- ™ "1.1.84 Rto.on
- - : 0s  73U/- 700-90C T 31.7.84
4. o.P.herma  Ad  T0U/- §30-750 Y 05 73U/~ 700-90U 1.1.84 ntu.on
PR S T 31.1.84,
SI5F 0 5. YeRuYadav as  700/= " " . 0S8 730/- , " 1.2.84 vice
: =t : 725/~ " 1.6.8¢4 ori s.P.oharmas ’
| SR, C ] ‘
[« & | 6. led.msari A 700/-T M 1.1.84 05 . 730/~ 700-900 1.6.84 vice
; , ari L. U. bdxena-
! ! - .
b 7. 2sR.kohli AS 675/= " 0s 730/- 700-900 1.8.84
; '0s  700/- " 1.9.84 < vice ari Ues. ainha.
: I 7130 /- 708500 —1 3 0. 04—
. i retireg un 31. 12 19&:&
|

_ /MW*“’W

3

%\

. Ln
[P g
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e N !
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. |
|
- 3 1 ! -
N v . . Lo j
A $ori - .
T . . L ég]r"
4 8e tallan Pd. ag° 7E0/-330=730~1.1,84_ U> zef 7UU-9UU 1.8.b4 vice ori Id
T . “'_)95!" . - l‘@@l‘\ i . ANgartic
A 9. | W..&hafpa R5™Te/— " 1.1?.84. s, 98%— " 1.1.85 vise Sri SPKuhli
$8Re HSOTSTANT SUPUT. i - | -
_ 10, BN Tripathi HC  640/-625-7001.1.84 a5  £75/-550-750 1.1.84 against up-
: 660/- " 1.10.84 7w/~ " 1.1.85  gradc
Ry 675/-550-750 1.6.84 PIS
e~ 11. BK sen Gupta HC  64U/-425-700 1.1.84 a5 75/-55U-750 11.1.22 T~
€60/- M. 1.5-84 Cqug/- 1485
ns 700/-550-750 1.8.8¢ ,.
12+ oK Biswas = HC - B4U0/=4252780 1.1.86 a5  675/-= " " ~~
' - nS  675/-550-750 1.5:84 700/- " 1.1.85
/13 41t singh CAS E75/— " 44184 A5 E875/— " 1.1.84 -
NG . . HC:  6BU/—425-700 5.12.84 70/~ " 1.1.85
{ . : ! : .
- {4, 14. SK Chaturvedi HC 640/ "  1.1.86 S 675/ "  1.1.84  —cb-
. : RS- »6?5/—550-750 162 184 t0 ' ) ‘
' s 260 WieBtas  7UD/-7 " "1.1.85
. HC  660/-625-700 11X 64 R
’ ng 7(10/—3::4.!-/:0 3.X-84 to 7. 1z84 . )
Py I . ..
15. Rama Shanker HC 540/-425-700 1.1.84 «5 67%/- " 1.1.84 - o=
66;0/— Ton 11X 84 700/- " 1. 1485
A~ 16. K.sesaxena  HC  S6U/= " S 1.1.86 w5 580/- " 1.1.84 - do—
: A5 5§90/-550-750 5.3, 8 to '
nS  #560/-425-700 266 .E4 45 610/-= " 1.1.85 .
j‘ */7._,., ("x_
{ )
! L 17 OP singhal  HC  5d40/- " Tefats w5 BIW/= ~ "  1.1.84 .
. . L — 600/- : 1.5.24 630/ " 1.4.8B5
; -\/ To. JR sahgal HC GGU/— " 1.4.84 WS 6:0/~ " 1.1.84 Vice s-i AP
' — 020/— i, 1o 2. 84 650/— ™  1.1.85 upreti.
v 19 K5 Shukla HC 5‘:',5/— " 1eio B4 A4S 550 /— " '1_;'3.84 ..Vi':e St i U B
: 530/~ ™ 1784 570/ " 1.2.85 Shonm. Gd
v, . . ) . . ) "{gv;s
A 20. UL Srivestava HC  530/- " 101,84 «§ 550/ " 15,84 Vize sci BD
C o Soezel 4 zdhoc
5&5/- M 1.7.84 - basi
* v 21. #boul Wahid HC ™~ 530/ """ - -1,1.84 &5  550/- ¥
' 5{»5/-‘ " 1.5.5¢4 on

st

|

. ) .
1.5.84 Vigd 93 A5 311
€ 0

. i ot
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V22, Babban Pathak HC

515/-425-700 1.1.85  n§  SEU/-550-750 1.3.3%

‘ 4W—/\M Con‘d....‘

ke
|
|
|-

!
\

T-

vice ori-»

. : 530/ - T1.8:84 ;\g 6Ll un adhic w818
V2. B.—xna’raSj_ Ram '_A‘s/::C’ - Nu ch‘ng:. o ) PR ]'/ s
' . jr
Zl.T wiran an Lal HC ASS/—AZMYUU 1514840 - No changes &7 o
- sC | 470/- *1.2.84 ) . ] 5
T 550/-55&750 $:3084 12.20.4.84 7 o T
2. — 570 AS 550-350-750 5.1 dC
. 1254 Sri V. K CAwadnya w¥’is prowsted oS ASett. Supdt. on Pay . /-
o scale 50 SOU=790(RS), -6 F. 8.10: 1984 un Jachoc hasis»fir six mnths-
1 in 'terms" 9‘f ’le tter No. :u/(:/aa dited 23.1Ue 19880 -1 7
|26+ Zafeer nmad SE|° 488/- + 338-560 1.1, 84 HC  515/= #/-P P‘A&"QO 11,84 ageinst
Cletk. 35/— - w sine tesie® o2 ypgradid
T E 518/ 8/~425-7001. 6. e sso o185 post.
R S SRR LR A
127, Ko Yadava | " | 4587~ p/eosu—aeu 1.1-84, HC 515/= 48/~ - " . 1186 —do-
T VU TR 515/-#/~— 425.700 1.8.84° 530/- " 1.1, 85
28\} R,‘x L= T ““"““"‘“"'488/ 1*5/“7:{{\550 1‘.»1.Ba. HC ~515/- 8/~ " 1.1.84 —do-
R 1508/~ 35/~ - " - 1.3.84 -~ 530/~ " T1.85
=, .:r:.z : - HC- ;_530/-'=+s/- 425-700 1.8,84""
329. oR Tewari sr. 476 /"435/=330-3550 1.1.84 HC SOU/— 411/- " T.1.84  —du—
- Clerk @ 488/-435/- "~ 1.4.284 515/- " 1.1.85
L MEs19- /- 425700 15,58 -
30 _RK W isra. or.. 476/-35/-330-560 141,84 HC S00/= 41/ "  1.1.846 —co-
.' Clerk 488/~ $35/- M 127084 515/- " 141485
S e HEL ;.515/-_--;8/— 425-700 3.X.B4 to 10.12.84
“31.744 Siddiqui Sr. 476/- m/_gsb-*o 1.1.846 HC 550/= 41/ " 1.1.84  —co-
ST Clerk 488/~ BY/- 1.4.84 515/ " 141.85
32 Rk Jha % © 476/-35/ " - 1.1.84 HC SUO/- /- M - 1.1.84 —oo-
B3 -t 488/"-;.3:/—- " 1.4.84 515/~ " 1.1.85
?'33. GdJranmgh 54,5/_ ECVA 1.1.84 HC 5W/-4a1/- "  1.1.84 -co-
' ‘ !de/—- 55/- 1. 4,84 515/ " 1. 1.£5
RSN bixit " iavs/— 85— " 1.4.86 K slo/- «1/- " 1.1.84  —do-
e T 488/—4&/- " 1.4.84 515/~ " 1.1.85
- . 35 Ram Lakhen. " | 47€/- 85/ " 1.4, HC  S00/- 411/~ 1-1.84  ~do-
- S i 1488/- 3y~ M . 5 515/~ . @, 8 WD
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36T GuPta  LreClerk - 478/~ 35/-330-560 1186 HC 500/~ 111/~425-7091. 1 84 aguinet
488/~ 33/~ v 1.5.84. 515/ . " 10185  upPgras:
: Po st.
37. RU advani " 476/4 35 " 1.1.84 HC s5u0/-1/-" 1.1.84  -do-
: 488/- £y~ " 1.5.04 515/~ " 141.85 -
38e 1L aherma M 476/~ 435/ ¥ 1.1.84  HC 500/~ " 11.84 —goe
- 482/~ " 15984 515/- " 1.1.85
P 4 - ’
| .
39 RP acivastava " 476/~ " 1.1¢84 HL 5W/- . 1,1.66 ~du-
CoL 488/~ " 1e%.86° 515/~ " 1.1.85
40. JC Hawat’ - " C 476/~ " 1.1.86 HC sco/- M 11845  ~do-
488/~ " 1e4.84 518/~ " 141485
41 85 swukla M 476/-!" Mo 1184 HE SU0/= " 101,84 —do-
- - 48 8/-i " 1-5.84 515/ SR PS -1
42€ §-5-2a5pal OFFaULT  485/-i  425-840 4.1.84 T 4B5/— " 1.1.86
e ' s0o/- . " 1.12,84 - M sbo/~ " 1.1.85
' 'Q'\lﬂctr'kj'n_cfi s sl I)nc_mq* pgraded poste
“43.7Uedestukla sreclemk 464/=L T 3369350 1.1.84 KT 4B5/—- % 1. 1. 84
o 47¢/-r- - M. {3:84 5O/ " 1.1.85
. «gamst upgruued pust.
44. v.g.Pathak ~ " GgL/~" " 1 1084 HC 428/< o 1.1, 84
L. 4767L } u 1 7 24 500/—- " 1. 1. 85
HC 425/~ 425700 15, 4 (R to :
- - S - 1503, 84 -q-gq.mst upgradgad post.
45:ReSefig=m OF clerk 440/- . 330-560° 1,184 HC 455/- 425.700 1. 1. 84
w 452/~ . 1¢7.84 , 47D/= 141485
o - =pzinst upgraded pusts
- | aot 3
£6. Tewrand H/clerk - g lchengs.
—— T —— — ——
470 ‘n.HeFaroovi arl AA.U/_; 338-663 - 1,1.24 HC 455/- 425.700 1.1.84
| 452/~ n 110,86 470/= " - 1,185
) t i ﬂgai,nst ‘pg :Oed pOSto \w)’@
48.. AcK.Chftterjee 51, 40/ o 101,86 MC 4E5/- 425.700 1. 1.8
' elech | ~78 1,1.85
' eg=inzt uporeded poste
49, 5N, Shukla e a4n/y o 1184 HE 455/0 4252700 1.1.84
' " 452 /. u 1e5. 5 470/~ —do— 1,1.85
G32inst uppreodd piste | -
50. R.K.Gupsal "' azg/ 1186 MO 455/ 425700 1.1.84



5Ttle Name vesige Przsunt’ Jate To ol - cay Lo el e
Noo. _ Pay & Gr. prumted reviscd
as
"#1, KeSebahu ST 4156/~ 330- 1.1.84 HC 440/~ 425700 1. 1,84
clerk 560
4. ‘ 428/ 1.2,84 . 455/= —do=  1.1.85
S N . ageinst &n upgraded pust..
. g, Ko« Saxena M _'asé/“,:_u«i_ . 1..1; 84 .nv i 470/_‘ ‘.425_700 1e 1. 84
464/~ ¥ 1.3.84 485/- " —b- 1. 1.85
HC 485/—-425- 1.5,864 tu 31.5.84 against «n upgradad poust.
E 70U .
... K —" : l. - . -
3. Briywarain or  agh/ 330 1.1.84 HC 425/~ 425.700 141484
clerk | ' . R
| 560 C
404/ M 1.3.u6 440/~ -~ 1.1.85
| .
ng-inst d4n upgradzd pust.
.S4.  Hanumen Pg " 40f/— " 1.1.84 HC 425/— _do~ 1+1.84
> " o41g/- " 1.4,06 " 460/~ do— 1.1.85
oy

1 ‘
‘ - HC . 440/- 425. 1,6.84 to16.7.84 ogainst an upgraced puste
. ) I 700 ! . .
i
" 55e.  KeM.Dixit or. '

: lmtcl:rk 428/- 330~ 1.1.84 HC = 455/> 425.700 1.1.84

560 .
440/~ " 1.4.84 " 470/~ ~co- 1.1.85
: d4gejnst en upgrade d post.
56 Wazahul Haq ST. 392/m " 1.1.86 HC  425/- 425-700  1.1.84
. :
CLETK 4ggy/m m 1.4.84 440/~ —~do— 1.1.85
. ] aguinet an upgreded pusts
* 57. B.CVarma " 4G4/~ M 14184 i &RE/= 425700 1. 1. B4
: 476/ " 1.11.84 500/~ --do- © 1.1.05
: @guinst on upgrudid posi.
|
58.  K-Coshukia * E.l?./- " 1.1.84 HC 425/- 425.700 1.1, 84
4 14/—: " 1.5.8(4 n 4(40/— _dU— 1.1085

c:gajnst «n upgraded vafl{t) Mﬁ
3¢ D

Cuntd
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Coolvde [Vt ‘ . . ’ ’ l
e Lrsos v "
©/5r1 - o : - i
: , L
A4 59 AK Awasthi oo 380/-330~560 1.1.84 HC  42%/- 425-70U TeeU4 agajnst
Clerk 393/ ® 1.9.84 44— ™ 141,85 Upgradad
| : puste ™ i
60. Thakur Uass " wu/~om Tet. 84  HC 425/ " 142,84 Vdce Sri !
: 392/- ¢ 1. X 84 Ko ohukla on VA%, 84
7' 5 . .
) 6:@' 3K Singh- "L 39/ TefeB4. _ . 425/~ " 1.6.84 “igcw 5ri |;
T . L 404/~ U ~1‘~X'8-4 - . UL Srivagtiva. '
.. 824:Chandra .. . " 392/- 1.{.54 HC'' 425/ " 148484 Vice Srj
Prakash 404/~ ® 1.X.84 dbdul Wahicm :
63, M0 Qupta " 392/- M . 1.1.84 HC 425/- 1.8.% Vice Srj !
404/ U 1.X.84 ‘ T Babban! FPathake I
- 64s Uma Balani " 380/ m 1184 . HC 425/~ " 141,85 vice sri |
392/- " 1. 6.84 VK dwadiyaya. /
425/I- 425-700 5,3,84 to 26.3. 84 \
{. | ?
65. bheguunt Usss I Nu ch:nge. "
. 86+ vatish kumar, ' ~du- E |
. 67. Jiut Bhandan e I
gg - puuhun Lal "(.,c.‘ 38U/-— 330-560 31.12.83 HC _425/- " 1.1.84 ,l
o ‘A C e o 39”_‘ n 1.1 84 (}(JD/— .n .1.1.85 é
69: Mahehdra @"'cj’ 360/- " %.1.84 MG 425/- m 1e1.84 *
x Y Prakashe T cagg/d L 1eXe84 44/~ v 1.1485 ;
R e RRGEEEE Ttmee--ao e
They Mmay be paid.errears if uﬂyo The: adbuve wenticned staff. Must.under stand that {
abuve cxrrangement 218 purtly provisional and Subyect to. final disposal of writ |
. puwhich is pending. in wp“esne Court of India,or uny instrintlone is recejved from i
Heau UUurters Office, ' coe 1
Tis has gut the PP IOV ), uf Add =Tt (G ) Lo/ Ly o PE/CIR/LNJ( i
1 ’ . !
,./ /'/c:.,/ /./:ﬁ‘ o L - ) ‘
ey s+ For Addl. Chlef Mech]l. Engmeer ( wl, ‘
Cupy tui= 5.0 (W) /o4, PF'Ingentiue PoTs/Cu, Ca/Cu/LK0, 8%/, b8, Proc.,
: ; Passg, neral, Budget, bs/db BOS, FOY, L5, M TS y UOL,1 5, ES Ts, Ya,n h
SN '*‘*:...5"'79‘ ~WLO, TR, CI For mf‘a & n/activte pJE.dse.
4},\,. el - ',,' ’
n s e s D
A ,(F\Or Hddl- C o t (Wj/CU/LKUB ———
~f 4N

L /\(,\Q
: 'u;,}?( , ’
i:'sfi/'lg.ﬁ.as - ‘.!' X S Q},M %(7\ nﬁ}u

e e e e

-




. ) BDBLyL /IR ey 1277 1145471 ALQKN L)
.- — i = ! .
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_ T . A7 %58 71 o 4y
C L~ TR, #-p RIS T RAT I b4~ TARIt3UrpB ) 4 ;;)

i
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itie_Addl. Chief liecnpl. sngineer (y) '\‘:____ ,--_, . -

N.Rly.., Locomotive Works, (Z)l" * }

Cnarvagu, Lucknoy, . ;

‘ ‘ f N

o . Sub:- Suppl. vritien test jor uie POST o1 hAs(Mechl,) growe. E

o s Het':= Your letler no.3141/Iv/85-86 dt.2.1.19%6, R
U Kespected sir,I . )
: . e, J v . P ) ] aﬁ
. jfdQ - - Witn due respeét &nd numole submisgion we beg TO lay the T
!' I folloving rew [ines 10r your kind considerstion ald o ;
A SO I'avouraole ordpr, . : S :g
: ';”A B 1. That we habe veen working zs a fd. Clerk in the grade ., g
R - | 425-700(1s) w.?.l + 1.1280 and 1.4, 841 respectively, :
Lo T »'2.A2%gat thle uadernoted stety nave poen promoted Ha, Clerk |
X tuen us) : . '
§: 1. sri R.s.baxena, )
,: Lo . : s '.21 ’dI‘i OcP.Sil]gh.
| o 3¢ " FeReShegal

£
L]

" K.8.5hukla _

. 9. D.L.srivasueva,
o 60 " Abdul 7.‘:3‘(11(1,

7e¢ " Bzben Petuak

" Rem Danedur,

9. " S.:'IlGupta’

T 10." Bem sweroop STivesiavs, ’ '
. . . . 11 Y " I'I uPoYadf’i\" ’ . Lt
. ) . ) 12- " R-Soya':‘iav,
_ e ¢ (’.\) 13. " I(OACL‘-—L. -
T % 3. That e ©LOve personfnuve been promoied :3 s45.4n vie .

e e e e ——
[ ]

A

re-svrucglryning vice 53.0.n0.51 dt.12.1.85 Wee.la' 1,1,84% fgno-
ring our reai seniority in generzL order. - .

./4

7f<%/§5"“

%o Thst 35ri K.S.Saxenu, C.P.singryng delleshunzul nuve been
promoted wgaingt e Ubgleaea vacencies wieout nodaing eny -
- eXemingtion efld oLuer were PromoLed cfalnst uue resultung
" Vacancies, ! ' )

T e o e o e e i e et oot oo o A ot i i e o

5. heuce it i 1o pe Pointed oul uere Luut wien viie juniors

' '
i N . Heve alre:dy been orouoted sdjusted agalnust upgraded post i
L S ‘\\SD-~91 re-structuring, We suoula wl:so Le .exempued 1rom uvpearing
i J Ei\ 10 Tne eusuing exXamlnetion Virtualiy ang promoted ay su5 %
I w3 Prior to the date our 1is juniors, & f
4 o . . ' ". {
L . . ! - . _— ;
1 ‘ o It is trnersfors requesteq TO ycur noaur, Jook into tne co
2 o matter kindly rau emempt us 1on € EDVe Lest hud pess tre. )
; / / ‘fileCesszry order f'or cur Dromotion, g j
' / i ! . e P
: l/‘, g - / /(J ; Cea ' ?
'.:/Z‘// / e ‘l'hanl{i:lg_ ycou, . ST z
[T : ; R
i : Ci i i . o o SRRt Py
i . (/177 ; e pla 0, Yours Fulthiudly . . :
b o / (ke s pp B s [ . /‘{"V"/ 7 L e .

’ R . ,"/- /‘ Sl ./ £/ ,/ﬂ = :://’(,._f’-, ~rlre : "'I';/7 < ".'"'
: o . //(/ /f// R s B ,,r:‘,./'.’ , / R §
¢ \ W w
: (<
{

R AP OPI



—p e

SR

,<..._.,-..._,-A.~....

Te

KR

LMW TRAL B985 7 RBT1 05 TR BUN L HAmmer 7o - 5=

ADs4y BEAcgt 240 e

AU KA p Ly @

i

,y%W

~ B
| | S - e WPy
JASRY i . .
é" 7 ’\d) 7 %ﬂfoﬂd& g Anak &/; N A — — )Qe;/bcnéy,g- o
AMNNER L RE pdh _ -
Lt | 2 N
S > 1‘/@ Co
N. ,QLX, oco, €D Ao 2 .
T ‘9'"-}."’.‘4\ R . ) .
E adb- ﬁr})'(»-caz;.(‘xv\. vCﬁ:vaLu\j_ .l,,-n;n 1c i,:rf\/\, »—}ux’ Tl . i
. QISW ' ~
" ' Q;..s}.\(_gf‘,buud 10e beﬂq & Lo»a {re U:(ﬁcu:wxzc} (f_w leves :
‘ ,fe'u_* vaeur Kenel }nencsmg Condnde sadien oL 1overrnble oro(cxsi

Tl we Pave Loy Lcc,ﬂm\’rj s Il clesig e B .
%YQCL‘L Rs - L‘Jf)‘»j700 (Rs) . < 1<D-8¢ el 1-4- &/
5 Thall Ul woneler mola ,&[‘CLH R.ave, bega }aaowwllu[,.

ab - l\wt Qé{/)’i& ‘ébm"l- LCL.(:‘\/L Lheae wuAs

Gy S K.g. éQ;XLSC,’)’L(,g_ &) SK S i1 Gf E'\_ ;
@ 0 0.0 Suafal o v R S Saives e :
G« TR 5(\};1 “,C_ gz oo om p y(L<L<n\"

U+ = K. ¢. SI\,’qu(Ck U2y v Zeondy fhanedd

SO v D L. Shvas Evas U2« RS vadaw
@& v podul ekl %;‘_’) "R ALl
Cr ' - S R Tewmaze
@ o Pabaw! Pallud > v R K. T
@& 1 Ram bL\j;\!‘LK,L{,Ll
. L Jhake qux, adsceve pewsary Rave benae r"“""al‘_’—‘L as oo A
v Ol yeo slinetin veele Slo Mo -5 Med t9-1-85 w efi-i-8y
M aj,éo wnclein Yo C(wxﬁ, VACAMLCACE STach Rave ‘balLew .
lq‘gb_o\av\zi/ (‘13(5, Come G e Lg»??ora/j'? o ('I.C,[(ll(,"éﬂ.mﬂilri.
L ‘omwm’al, oxclin ‘ 4
U/uu:' SA K S ALexSerrce cearcl 0 _Su/:.u(n._,f'/y‘.?«u.uu
/)wma/gj/(, ad . o 5 '6%&,«%)2, ars. SLLE toea Kk u,&/. ad Lol Cdzo'/(_'
© Thal Oouvghe e are aclually Sorovrs s all Owose
/ba'omofwc ab AsfoS (as amedd (,Jb/)cz)’d wo 2 vele - ¥
é@,nuyg—,f llét A 5_6/‘:/3/)0’—‘1_‘—’ ALl 6 -9, 4, bu,(;,' e LergliroraTols :
owr Senlor by fid bou 23;4‘1[4;/. 4,7 1zeyecd 7;':,,5/) el nif/b:oma' ‘;
e /?S/a_s‘ . :7’/ucA 2E% Caﬁié&g'ac&m«a,ﬁ Yol Acd vmrba_alld.
bezin L&?Mra;( ok yaclern ' :
o TR re /nali/('. (Ll‘;g‘-'_(x(lj /)‘7(1.‘\/&:6‘( c-\u.L r(bc':ué' [_7\4, above -
'CVD’”"ﬁ“Lan‘[uAf (5 Lhe acl vt Lo llonn Ll 20 aclien has ch :‘
- i ‘ :
Besn %%L\:GC Seae Ul Sh Koo Ras o vl <nil P Ba:/cx\—/cc ef j
(’»SS_// weelian Aave yecell /.»\(r'c»/bvc'n/&l'f‘((‘ as 4 S o v a&o ;
Previcistly becie <9ueyed Y tve F77en alse b.;,/:::cu)c/c(l,' <L Dh',?/gc_x,;;;a)_{
abeore /)OZSC»;«JS Aave biccn /3-;0.,,”.5([ . R h
' | ) (&\ ( ‘) T O__) . :\ : ;
184 M"@ o
: ‘ \ ¢
BT
| Qé
A

UK VIO UPE

= e e ————— <

{

i
1
H

%

T Sty e




P
———————
i
: V]
i
e
;-

-gL lé CA(i/ b)yg_ yﬁmt

/:romo%i‘ S /60—65_0{1

{x
8)~CU«&(_ TEE. /t.r 793 /chu-éfr' jfl’(lx.‘

7cw), A_a;naw)_, leok awls e
, ?76%'3'5 o>vlens SO Sty

L S G- Seey 0/6/)70/4}@ .
. ‘” 5607 S, C/S/ 'OL)’gm [(, | A Ouar e A ‘.({,.
o Uman/% ” - / dL j
fcv‘ L‘/‘é?f)??u,tm& /V/ab(:—cmv o Z(_ < Z‘L 2N B S
Sleass - .
S ‘ (D TE&E Y0 [S/J

Y S T ehs carak
| Iw//LL/;/;C/A)'//'fj//Z’ﬂ

P DH7Ep . [////f/ Lwvs [ B Lkp
" | / ‘ o ! / | g2

‘)A\‘/(()L\.
< o f | (»W ﬁ?/w/:/)N /)/]5’([5/‘)
: T - ) ///:-ﬁ/}) /AFﬁ/(

s ' | C TTIME of I E
. . _ A ' .4 o /,)‘1’5/5'/%/xi/(0

Ll -



—

CENTRAL ALDMINISTRATIVE TRIBURAL, ALLNIZBAD
Circuit Bench at Lucknow,

Registration O.A. No.30 df'1989.

Tek Chand ceeccae Applicent
Versus

. | | .
Union of Indiz & Others ..... Respordents.

Hon,Justice Kanleshwar XNath, % .C.
Hon. Ajay Johri, A.M.

(By Hon.Justice Kamleshwar Nath,vVC

We have heard the learned coun#el for the
vapplicant. In this application under Section 19 of the
Adninistrative Tribunals Act, 1985, the relief sought

.. ~4s that the applicant may be given all the benéfits of
thg post of Asctt, Supérintendent on a consideration
of his representations contained in Annexures 4 &5
of this application. Annexures 6, 7 & 8 are only

raninders yoﬁthé representations of Annexures 4 ¢ 5,
‘&

It is not neceséary to go into the merits of
this case because we think that the 1nteresqdof Justice
A
would be cerved if the respongents are direc%ed to
W

‘digpose of the applicant's represent aions Anneyures A Y

; and if the applicant is found eligikle to certain bcnef;t
wm_—

§
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A

f2;;¢j¢£%¢¢¢fzi”

[P BT S P A |

Bl o b e+ e o

S GO

e T TP SV Y
.



1.

TN

I

grant him those benefits as well, 7The learned
counsel for the 8pplicant says that thc auﬁhority
canpetent to consider and decidef?epresentations is.
respondent No.4, We thereforé&directbthat respondent
Ro.4 shall consider and decide the applicant's
rcpresentatioﬁs contained in Anneiaires 4 & 5 within
three months from the date of service of the copy of
this order upon him alongwith the copy of the Paper
Book. 1In case respondent Lo.4 finds that the
applicant ic entitled to cecrtain benefits %Q:edé@c ,a}so

- -

give the benefits accordingly. With these obsecrvations

this application is disposed of, A copy of this order

may be delivered to the learned counsel for the

' # €pp11cant within twenty-four hours,

~ 2w
-

o

—T.ember (A) | Vice Chaiman

Dated the Sth March, 1v8¢.
C-_'a \“'\-‘Q("‘(‘*‘k

BepatyResistrar (52,0959

~ RKM

3 .

Gariral . . Srwake s .
u.'.)“‘ I . S fol1ve 'lrlba'ha’
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C2NT 20, ADMINISI.LANI S DUI3UHAL i )
ClaZUTD 320:0H LUCidow '
C.li. an, He, 64 of 1989 (L) -
- X
In
Oere No, 30 of 1939 /
Tek Chand cecsscen - AppllCunt :
Versus ‘
Union of India & Others ..... Respendents
7-4-1989. - . ; ]
Hon' Mr, Justice Xamlsshwar K.:h, Vv.C. - ¢ "= =

Hon' M, D.d. Misra, A.ib.

v 4
-, - .

( 8y Hon' fMr.Juccice K. Nath, V.C.)

8y order dated 9-3-59, this Tribunal had
directed respcndent No. 4 to consider and delde
the dypllCdnt'S rap:espntetlons contained 1n»”'

Annexuces 4 and 5 within a’ specified timec, -
This application has been f;led o nodl;y the -
rection §0 as Lo require resgondent lo. 3, ”Jthgr S

than respondent Mo, 4, o Qecide the<re'f-écnt3c.uns.
The rcason given ‘is that the post of respondent ’
Bo. 4, viz. Additional Chicf slechaniczl 2nginc

is no more in existence and has been up ¢raded .
Lo the post Of Chief ‘lorks Manager. The lzzzned’ counacl
-for the applicant points out chat the Chief Works -

Manacaec 1s already cespondent 0. 3 in the jaition.

i t - , .
we, therefore, direct that in-stead si- - N—

fespondent Ho. 4 cthe applicani's ceplesenizoions
- shall be disgesed of by cesporilent No., 3, who will

»

alsc jive the necassazy benef.its to the hgrliC?nt,
if found entitled thesz to.

A COpy Of ihis ordec m3t ve iven oo che
learned counscel for the wp.licanc within 2; Luurs.

~—-L ‘_‘_
el Cunjﬁ@ A drulmstr‘.dvc Tribunz!
Lucknow Beach,

LU 2CORY)
{‘/ ck hu\O
/Mwﬂ“ Mi\

-~
-

i
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The XXR.E00EC H0@R« Xxaer, Chief dorks Manager,
N.Rly. Loco Workshobps,
Charbagh, »
Luckgpw
4 Sir,

>

| I am enclosing herewith the cortified copy of
order dte. 9.3.89 of the Hon'bie Central Administrative
Tribunal, Allshabad, Circuit Bench, Lucknow which is

LR ——

self explonatory. A copy of the case file is ~lso is
being attached havewith,

I request you to kindly decide my ropresentations
dt. 14.1.85 (annexure lios4) and dt.2.1.87 (annexure lo.5)
at the carliest as directed b the Hon'ble Tribunal and
give me the benefits of Asstt.3updt./Office supdte
weefe 141484

Thanking you,

o

Enecl. 1) Yertified copy of
the orier. Tourc faithfully,

2) Cop:r of the paper T L Il e e o
b 00!z of thin crnn. fert L

LDates Tek Chand
e tsfessy 1i/ys7 Ui e T
v @ A- ’

Hesdly. L003 ahop 7 CB
Lucknowe.

HOMES A !l-)L.IJ Y

i 55529 GHY,

! Jai Prakash g, ~r ’
ﬂ Aoubagh, Luc“now.
&
i
J‘! : LI

Froesrt




C.L‘-NIRAL_ AD MINICTRAVE TRIBUNAL.
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. CENTRAL ADMiNsTRAVE TR BUNAL e
AdDL. BENCH ALLA HARA) L Lcknaw .-
\E CHAN ) _ Applica
S Vel (8 ‘
& kklﬂkf”“ q&’\buﬁiéxciucngﬂkclg ;&JPOVMCEVj .
? ANNEXURE po |0
b s —— -
‘- ‘/{ - ’
\ e W-eid — .
g L= " A o L P
e Fror  Bharat Singh Rewat,
. Advosato ,
. g2,k$uru sz1nd 8ingh Marg,
\ alkvwan, Ludknoy.
B 3 Ludfon
To The Chiny “orlshop . nagor,
HaRly, T9nn Wortgh-n,
Charbagh, Lucknoy. :
*eo e \
- A% Unzradablon of Tok Coni(6C) to_Apott,Supdts

‘>',_

vear Lir, :

Urdor instructicn {r.nm wroelicnt Ori Qek Chand Ez.Hd.clerk
in your ehop, I address theso lines Yo JOu ag puderie .

1. That ny client medo i -chop of ropresentatives to the
iye Authorities nrinet nol Jiving hin the venefits
of re-sbructuring schere and then ny cliemt filedlz

P cl-in patition 47 the jantile Ceatral Admtulgirative
‘ Pribunnl, Lucknowe |
1)

2e That the Bon'ble Tribun-1 irsued direction:z to you
to deeide the representations of my clisng at, 14.1.86
20d 941407 (dnexureloed anls to the clzim retition
Boe.0AGH4 of 1984(1)

3 That ry clicwt received o letter lc.ids 4G, 84-35 at.
) 20.6.,1939 wherei}‘ the cuse of my clicvt hap been
\&#_ rejocled ourporifir.
; 4, Trat the csntral admiriatrative tribunml has ppecifically
; ' directed vide 1ts order A4t. 3% 2.3.92 40 Jdacide the
S reprocentotion dts 14,1.86 amd Cele87 0f Ay client.
3 1 But from your lotter it ~pr2ars that the aforesald

representations have not been considered by youe.
He That cortentr or youn 2 oresndll letber are rother ast-
onishing on it ravoale g% oVIn jurior hdeclarka and
eanior clerzs have hoen Treated gonior to ny client
whleh eonnot bo contem:lnicd by zuy lowe Ihis Das
been deliberately 1ana on the rretext of purrene court's
order. DBut it is not th~ irtention of llon'ble Suprene
Crurt that even gentor escheduled Cante.cnndidaote he ignored
in the wyzr-d.tion by virtue of re-atructuring, Subsequent
to the mtoy order af the Hon'ble cuprcue Court Rallway
Beard ismucd the dreetionn that urLre’ntion onday ree
structurirs solione 73y b2 nade on {he banie of ceniority
Arroepectivno” ths ooty +he schedulod casto candidntesn
have €ke&8%84 their 15 percent Quotas. Tut you have
ignored that divections vbile rejecting the ¢clodm of ny
cliernt,

6o That your letter at. 27,0077 da mot A sreaking order which
has veen doae deliberntzly. Twng you have not hen
congidorad the reprosentations dt.l4.]1 .86 gnd 2.1.87 an

directed by the Hon'blo Central Adninistrative Lribungl
vhich amounts of contenpt of the Tribunnal,

W/’W ‘{q«w et 5&@&‘ qoa




e

/,xf'g' 1 s 2 33

© . 7o' With %his opportumity I wich to advice you to decido

repressatations of my cliort as deeifed by the Hon'blo
Trubunal and in ecoordance with the ariteria laid dowm by
the Raillway Board in thic respect (Circular No) dated -
GOvt.of India Ministry of Ballways, (RAILYAY BOARD) -
H0.85-B/8CT)4% 2 dated 25,2,85 New Delhi and HoRo=Po5.8688)
In onse the dim~otions of the licn'bie Tribumal are R0t
compliad with within the ptipulated poriod, it would bhe

ay palnful duty to the appropriazse 18agal aection and the

/o %ase you vill be 1li-ble P-r all corscquenoes.

Thonling you,
Ycurs Taithful ly ?

/.. D FRX - 1-7-8F
| ,/ .
/? - Copx toi-
A
f? ‘
,}i Z;w/ﬂ/«”/é”’//
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In the Central Administrative '.t‘rl‘bunal, Additional Bemh,
Allshebad _at Lucknowy

o

" Tek chana"ﬁ? ivess Applicant

Versus

o e oMo e * vy v - @ a . - .

OUnion of India and Others ...¢¢. oseseces Respondents.

AFFIDAVIT

' I, Tek Chand Guptae, aged about 58 years, S/0 Sri
Tota Rem, resident of 566/29-Gha, Jai Prekash Nagar,
Behind. Alka Paj.nt Fac tory, Algmba_gh, Lucknovw soleunly

affirm and state on oath as under :-

That the deponent is the applicant in the above

L

mentioned case; and as such he is fully conver-
sant with the facts of the case stated in the ac-

companying applie atlon,

2y Thet the Annexure Nos 1 to 1® to the application
are the true copies of thelr Tespestive originals
and the deponent has compared them with the ori-
ginalsy
’{@}WM'\ i
%’\%M#‘ j %‘b

VERIFICATICN

| 1, the @bove named deponent here‘py_ verify
that the contents of peregraphs 1 and 2 of this
Contd...‘P 2/
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affidevit are true to my personal knowledge; no
part of it is felse and nothing material has

been concealed, So help me God:

. . e ”
! W W%‘W

g
i g \\
L Deponent,
B #®
M. :
) "'?,,@‘ iz { .
iy F

I identify the deponent, who

has sigpned in my presence,

Advocate,

Solemnly affirmed before me on

this dey of . _ -
1080 st _ M/ P by Tek Chend
Gupta; who is identified by Sri
Bherat Singh Rawat, Advocate, High
Count,'é{l.l(xl;', L@;?kgfaw{ Bg{lch. N

. 1 have satisfiled myself by .
. exarining the deponent that he under-
} stands the contents of this affidavit

r vhich have been read over and éx-

plained to him;
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In the Hon'ble Ceatral Aduinistrative Tribunal,
@ircuit Bench, Lucknow.
T Tmlp Mo AW Al g,
Civil Misc. Application Ng. of 1991(L)
In Res

Registration (0.4.) No. 53 of 1990 (L)

i B toe 2Q4.y-9)
Tek Chand eeesesss Applicant
Versus
Union of India and others eeecess, Respondents
o

AELLCACtUN FUR CuaduiasTud UF DELAY IN FILILG iad

\

COUNL mi{ REPEY

That the delay in filing couater renly is
" not intentional or deliberate but due to the
administrative and bonafide reasons, which deserves

to bhe condonede

Q \l\’e)\ﬁ . |
p}’(& | PRAYRR
&’

\N\X\Q\ Wherafore, it is most respectfully prayed

that in tne interest of Justice, delay in filing
the counter rerly may kindly be condoned and

counter feply may be takeén on record.

- {
Lucknow qiwtﬁczlcmzw(aﬁ

Dated: | 4] ( ANIL SedVasu AV )
Advocate
Counsel for the BRespondents



FT R ﬂ*’tfarmz

WW. ¥ rod
=y 000,
Ao %)

Before Liie Hon'ble Cenbral Ad:

o

Uo

lainistractive Tribunal,

Circult Tencn, Luci.Cu.

C.hs Noo 53 of 1280 (L)

Tek Chand «. e+« Applicant
YVersus
™Mm*on of India and othars esesas A23r0. 2als

CCUAL LY SEFLY 0N HhrobLF OF ALL ToE AaSPOHDRN S

y Jewatl Bonran working

as.by Cﬁyf,folﬂ g%h%*~(°°> in the office of t

Chief lJorks !lana sy, Northern Rzilway, Locosnop,

Char™agh, Lucknes do iLereby solealy state and
affirm as under;-
1. That t..e official above named is working

Chief Jorks lanager, Jorthern Railway, Loco

shop, Chirbagh, Lucknow and i2s gone thrcugh

the averaents aade in original -prplication

as sucn fully conversant with the facts znd

circumstances of tne ecase and =lso ..2s been
L\ . _

aut=horised on heuulf of 11 tiae responients

to reply on taeir heaclf.

Y n = 2 '
\IO{‘LUQ‘. o...2
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Tr.et tune conbents of para 1 to 5or tes
original srrlicacicn do not cull for way

rerly.

That the reply of para 6 of the original

aprlication is given as under:i-

That t..e éontents of para 6(1) of the oriéinal
application are misleading and as such not
admitted. It is submitted tnat ap:lican® was
initially arpointed zs peon and tansreafter

promoted as clerk.

That the contents of para 6(2) of the original

applicalion are admitted.

That the conten s of para 6(3) of the origin-1l
arrlication are not zdnitted ¢s the answering

_ ne
respondents haqlknowledge about ite.

That the contents of para 6{4) of the original

application are admitted to the extent that the

Railway Board vide tneir letter No. PV-III/84/
419/9 dated 16.11.84 had sk sancticned the
cadre re-structuring of Ministerial staffe It
is further submitted that it was effective

from _lolo 4o

Contd. e e t.3
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8. That in reply to the contents of para 6(5)
of the original application, it is submitted
that as per interim order of Eon'tle Supre.ie
Court, circulated vide General Manager(®P)'s
printed Serial No. 86464, the premotions for
gcheduled Caste and 3cheduled Tribe in the
above restructuring were to be noie as per
15% Schzduled Caste and 7.57 Scheduled Zribe
of total strength of 16. The Schieduled custe
and gci:eduled Trihe candidates who were promoted
as per roster noint prior to the above re-
st ructuring and were found excess to tne above
perceniage, were to hz adjusted azainst future

vacanciese The =pplicant »lso belongs tc the

t

schaduled

fe

Caste Jomaunity and was taen Jorking

L ¢

as Head Clerk. It is stated that total sanctions
of tie post of Assistant Superinten’lent was 16.
As per direction of G, (FP)'s circular AxXzxizkank
2 Scheduled Zaste candijdates and 1 Scnziuled
Trive caaldidates were already ceatinuing as
Assistant Superintendent at tae time of above
rest meturing weeofs 1.1.1984, as such no

pro otion of Scrhediled Zaste cnd 2chediled Tritve
Ca.ididates wes nade 2s per the ahove peecenta ce.
It is further submitted taat tne apnlicant was

not senior to ouasrs as allered because he

LE L £
ty £ 0L (W) Contdecesed
Nty OCQ‘C 3-’1.&&-
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w-s pronted =gaiast a roster point -:d 10T

. on tue basis of seniority.

. T.:at the contents of rara 6(6) of the orizinal
application are 2daitted.

10. That tne contenis of para 6(7) of the original
application are 2diitteds It is furtner subuictel

that the proaotions were made as per rales.

11.

+3

hat the contents of para 6(8) of the original
application are aot correct as alleged. It is mEW
svated tnat rromotions at tie time of re-

structuring sere nade as-rer 154 Schediled C2s e

v

7.55 3chednled Trine guota bhasis a1i -~est ca

(

geaeral hasls, since the 8chediled sovalf as
rsr ahove 1ote was 2lready wvailable, aone
otier 3cia2duled Caste was prooted. Tunevefore
the claim of arplicaal for prowtiag .in

Fal

Welel e 1eleB4 is not correcte.

l_—l
AV]
.

Trhat the coatents of pezra 6(9) of the ori_inal
‘application are misleading and as such Genied.
It is submitted that the persons 1entioned in
9;;f::;§ this para of arrlicalion were rromoted ws ver
the percenta_e rrescribed quota, reserved for

4
L

L

bt
w
ok

da

General Ca..didates in ¥ead {lerk and Assist

tea - T

Ty r M E.(m
N L iocqCR. AR,

Fuperintenient calezory. Also the con.:onts of

para 11 of the reply is reitsrated.

Contﬁc.-.o..S
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That tue contenls of para 6(10) of the orizinal
arplication are incorrect and as such denied.
It 1s stated that promotions were 1ade as per

rules,

That the contents of para 6(11) of the ori

e
(s
w3
[

arrlication are incorrect and as such not

admnitted.

That in reply to tne contents of paras7(1) e
to 7(6} of the original application it is

submitted that the applicant was not entitled
for promotion as Assistant Superintendent,for
the reasons mentioned that applicant was entitlec
for future promotions suhject to passing the

prescribed test and interview but he did not
pede in She xxx written test Lell in 1935
for the said post, therefore,the yuestion of
pro-:oting «im against futuré vacancies does

not arisew

Tnat in resly to Lae contengs of para 72(7) of
the original application, it is submitted that

the alleged 12321 notice tnrough applic-nt

Tk

-

S

counsel has not veen received in the office
of the answering responcent, hence no rernly

is possihle,

P R )
bO.‘.’},BQC.ca.-as'6o.
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17 That the conteils of pira 3 of the original

applicaticn do nadt call for any reply.

13, That in reply to tie conte;t; nf rara 9 andg 10
of tne oripinal arrlication, it is submitted
that tihe grunls tafen are false, irrelevant,
atsconcelved, bvaseless, mislsading =nd not
arplicatls to t.e instent case and therefore
present original a-nlication *g liable to ™e
dismissed a_zinst the arplicant =znd in favour
of answering resvondieiis.

o

LucknowsDareds = S

.747/.[.3/.1:*01 Vi RTFIIATION

YT Ty

I, the dSgpangak official aove nz ~ed do necery
verify thst uhe conteis of rara 1 of tids rerly are
trme to my personsl wiaowladge and toose of paras
2 to 18 of the orl:insal application are believed by

e to he true on the bssis of recorls ard legal advice.

AR (=g *r@;;— e.

Luce'tno s dateds Ted. 3 G rrl-n "
7 Siee n‘ R
00%7. z/-o 1991 Iy f(:]f’(ca

D.R JLeootl. B, g
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BEFCRE THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD e
AT L EHC K N O U, , - g -

REJOCIEKDER

In
C.4 53 of 19920 (L).

B

Tek Chand cee. Applicant
Versus

TTnion of India and Others. «ess os BRespondents.
REJCINDER TC THE CCUNTER-REPLY OF THE RESPCKDENTS. ~

c ase

I, Tek Chand, the applicant in the above mentioned

solexnly state and affim as under :-

That the applicant has gone through the averments

of counter- reply, and as such he is welli conver- A

sant with the facts of the case,

That tne contents of Paras 1 to 3 of the Counter -

reply need no reply.

That the contents of Para 4 of the Counter -reply
are not admitted as such, It may be re-affirmed
that the applicant was appointed Head Clerk prior .
to the persons under reference and was confimed
on the post of Head Clerk prior to the persons con-

¢ erned,

in reply to
That/the contents of Para 3 of the Counter- reply

the contents of Para 6(3) of the Original Applica=

tion are re-affirmed,

Contd, . F 2/
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3
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That the contents of Para 7 of the Counter- reply need

no comments,

That the contents of Para 8 of the Counter- reply are
not aduitted as the sgpplicant has no knowledge of
the General Manager {P)'s Circular. It is denied
that the other persons promoted were senior to the
applicant, It may be stated that the date of appoint-
ment of the applicant was 16.9.54 while the other per-
sons under reference were appointed subsequentxy,. to
this date, Turther it may be stated that the appli-
cant's seniority could not be disturbed without giv-
ing him proper notice in accordamce with the principles
of natural justice and fair play as it adversely
affec ts the civil right of the applicant, It may

be stated that the applicant was a confirmed Head
Clerk, and he was confirmed earlier to the persons
under reference, Therefore, the seniority list can-
not be disturbed while making promotions, A4s such,
the applicant was entitled to promo tion by vii*tu.e of
his seniority and not by virtue of roaster point or
resert}ations. Thus the non-promotion of the appliceant
by virtue of re-structuring is illegal and arbitrary
as the applicant cannot be deprived of this benefit

on the pretext of adjustment,

That in reply to the contents of Para 10 of the counter-
reply it may be stated that the promotions were made
contrary to rules inasmuch as the case of applicant

is comcerned,

P~

Contdesse?r 3/

s
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1l.

(3)

That the contents of Para 11 of the Counter- reply are
wrong and misconceived, hence denied, It may be stat-
ed that the applicant was entitled to promotion on gen-
eral basis and not on the basis of reservation for
Scheduled castes, Further the contents of Para 6(8)
of the Original Application are re-affirmed.’ )
That the contents of Para 12 of the Counter- reply are
wrong and misconceived, hence denied, It may be re-
iterated that the applicant is entitled to promotion
on genereal basis and not on the vbasis of percentage
reserved for the Scheduled castes. Further the con

tents of Para 6(9) of the Origiral fpplication are

re-affirmed,

That in reply to the contents of Paras 13 ‘and 14 of
the Counter- reply, the contents of Para 6(10) and
6(11) of the Original Application are re-affirmed,
It is incorrect to say that the promotions were made
as per rules, Further the respondents have not quot-

ed any of the alleged rules.

That the contents of Para 15 of the Counter- reply are
wrong and miscorceived, hemce denied. It may be stat-
ed that the applicant claimed the promotion by virtue
of re-structuring scheme and not on any other basis,
therefore, there was no question of eppearing in the
Examination or any test as there was no such condition

in the re-structuring scheme,

Contd...FP 4/
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12. That the contents of Para 16 of the Counter- reply
are not admitted as the notice was sent under Regd
4/D cover and the sace was not received back by the

applicantts Counsel,

13, That the contents of Para 18 of the Counter- reply
are denied, Further the contents of Para @ and

Para 10 of the Originel Application are re- affimed,

Dt. July 7,191, W

HPPLIC ART,

VERIFICATIORK

I, the above naned applicant hereby verify that the

contents of Faras 1 tc 13 above are true tc my personal

APPLIC AN,

-, - -

knowledge,



IN THE CENTRAL ADMINISTRATIVE TRIBURAL ALLAHABAD BENCH, ,//
AT LUCKNOW.

M. P AQ\ Y2 {‘(o(gj v
O.A. No. 53 OF 199@ ’

Tek Chand es e coe cees Applicallt
Versus:
l. Union of Indis

and others cee oes eee Bespondeﬁts

Application for condonaticn of daelay

It 1s most respectfully submitted on behalf of
the applicant -

1. That this Tribunal has been pleased to allow the
amendment application and was: pleased to ailowftwo
veeks: time for filing the accompanying amended
Petition.

2 That since the applicant was® i1l and the amended
petitions: could not be signed by him in time
therefore. the same could not be filed within time
and game is: being filed nowe.

3. That in view of the facts and circumstances
mentioned above the delay was due to umavoidable
reasons: Which were beyond the control of the

applicant..
PRAYER

It isy therefore, most respectfully prayed that -
this Hon'ble Tribunal may be pleased to condone the delay
to take the amended petition on the record of the case.

RV
Applicant.

- T
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APPLIOATION UNDER SECTION 19 OF THE ADMINTSTRATIVE

TRIBUNAL ACT, 1985

Between

Tek Chandé,

566/29=Cha, Jai Prakash Nagar,

Behind Alka Paint factory,

Al ambagh, Iucknow . e o o o o o Applicant,

Anad

1.  Union of India
through gecretary of Railways,
New Delhio

2e General Manager,
Northern Railways,
Rail Bhawen,
New Delhio

3 Chief Works Manager,
Loco &hop, Charbagh,
Incknow,

4, Additional Chief Mechenical Engineer,
Northern Railway, Charbzgh,
Imcknow,
[EEEREEEE XN NN NNNN RN ] Resmnden.tS'

4

AMMENDED PETITION

DETAILS OF APPLICABION

Particylars of the applicant,

1. Name of the applicant: .. TEK CHAND.
2e Name Of father: o0 ’SRI TOTA RAM.
3e Age of the applicent, «s 58 years

-

4, Designation: ee Head Clerk at Loco-

shop, Northern Rail-
way, Charbagh,lucknow,

2e PARPICULARS OF THE RESPONDENTS.

1)} Union of India
through fecretary of Railways,
New Delhi.,

ooo.ooP 2/"'

- ‘@/é A M



2e

3
A

4,
<

5e

6e

(2) ﬁf

2) General Manager, Northern Railways,
Rail Bhawan, New Delhi.

3} Chief Works Maonager,
Loco &hop, Charbagh,
Incknow,
4} Addl. Chief Mechanical Engineer,
Northern Railway, Charbagh,
Incknow,
Particulars of the order against which
application is mode 2~
(i) Order No. $.0. No. 51 4nnexure No. 3.
(ii) Date 19.1.85.
(iii) Passed bys- 4341, Chief Mechanical
Bngineer, ILoco $hop, Charbagh,
LuCknOWo
(iv) Subject in brief:- Promotion to the post
of Asstt.Superintendent
by virtue of re-struc-

turing.

Jurisgiction of the Tribunal:
The applicant declares that the subject matter
of the Order against which he wants redressal

is within the jurisdiction of the Tribunal,

Limitations

The applicidt further declares that the applice~
tion is within the limit ation prescribed in
Section 21 of the Administrative Tribunal Act,

1985.

Facts of the cage:

The facts of the case are given below &=

1) That the applicant was appointed in the

%WM Contid....P 3/-



(3) §5
Tocomotive Works, Charbagh, Imcknow on
16.9.1954 in the clerical cadre,

2} That subsequently the applicant was promoted
to the post of &enior Clerk and thereafter
asv Head CGlerk., True copy of the Seniority
list is being annexed as AWFEXRXTE AnheXure

NO. - 10

3) Thet the entire service career of the applicant

is unblaimished and meritorious.

4% That the Railway Board vide their letter No.
PV-II1/84/419/9 dated 16.11.84 had sanctioned
the cafre re-shtructuring of Ministeriel Btaff,
In the present context Item No. 7 of the letter
is relevant, True copy of Railway Board's

letter is being annexed to this application

as Annexure No, = 2.

5} That in para 6 of the Railway Board's letter
thers is clear provision for resepvabion of
posts for Hcheduled Castes and Scheduled
Pribes, which was stayed by the Hon'ble Supreme
Gourt vide its Order dated 21.12.84 in W.P. No.
17386 to 17393 of 1984, and C.M.P. Nos. 41996
to0 42003 of 1984 -- Girdhari ILal Kohli Vs.
Union of India and others. Applicant being
senior in category, this case does not apply

to him,

W contid..oooP 4‘/-
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6y That in pursuance of Railway Board's letter as
mentioned abowe, the Addl, Chieﬁ Mechanical
Bngineer (W) Loco Workshop, Northern Railway,
Charbagh, Imcknow vide his S.0. No. 51 dated
19.1.85 had re-structured their existing
strength of Ministerial staff of non-pepsonnel
group of the Workshop accoréing to the revised
percentage strength of the cadre. True copy
of the 8.0. No. 51 dabed 19.1.85 is annexed

to this application as 4nnexure No., - 3,

s 7) That the Additional Chief Mechanical Engineer(#)
also gave the benefits of restructuring to the
personnels working in the categories of Asstt.
Superintendants, Head Clerk and &enior Clerks
by placing them in the post of higher grades,

8) That the Additional Chief Mechanical Engineer
ignored the applicant, who was entitled to be
placed on the post of Asstt. Superintendent by
virtue of re-structuring asthe applicant was
the Head Clerk at that time, Persons junior to
the applicant, who were in the lower category
of Senior Clerk were placed in the category of

Asstt, Superintendent.

9) That the name of the applicant is at Sl. No.
11 in the seniority list in the cabtegory of
Head Clerk. Persons whose names appear at the
subsequent serial No. have been promoted to

the post of Assistant Superintendent as

W/W Contidesesep 5/-
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given below i~

$1.No. in seni-§ Name of the employeel Post held ﬁrior
ority List. g ﬁ to promotion.
13. K.3. $axena. Head Clerk
16, GeP. Finghal. " "
17. JoRe Bahgal. " "
18. R.S3. Zhukla. " "
19. Deie Brivastava " "

. S D D we S S

11}

Te
1)

SENIOR CLERK

1. Abdul Wahid, Fenior Clerk
2e Babban Pathak. n n

That the Additional Chief Mechanical Engineer
arbitrarily msde the restructuring, ignoring
the claim of the eppeimb applicant which is
discrimirlatory and is in violsation of Articles

14 and 16 of the Constitution of India 1350.

Thet the applicant has been illegally and
un justificably deprived of the benefit of

Railway Board's Jircular dated 16.11.84.

Details of remedies exhansteds

That the applicant ma&e representabions to the
Additional Chief Mechanical Bngineer, Respcndent
No. 4 on 14th Jamary, 1986 and 9.1.87 against
not placing him in the regtructured grade of
Assistant Saperintendent while his juniors

have been given the benefits of the scheme.

But the Respondent No. 4 did not give any reply.
True copies of the representations are being

anhexed as Annexure Nos.A-4 and A-5 respectively.

Contid...p 6/-
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That thereafter the applicant made representa-
tions to Chief Works Manager a=nd General
Manager, Respondents Nos. 3 and 2 respectively
on dated 24.7.87, 1.9.87, 22.9.87, 4.1.88,
15¢4.88, 22.7.88, 25.8.88 and 19,12.88. 4ll
the representations are not being annexeé to
this application as it will only increase

the bulk of the application. If desired by

the Honéble Tribunsl all the representations
mentioned will be produced at the time of

hearing,

That the Respondents 3id not consider the
representations of the applicant and he has

been waiting for justice since 1985.

That thereafter the applicant approached this
Hon'ble Tribunal by of 04 30 of 1989 (L)
which was deéiaed'by this Hon'ble Tribunal

by issuing the direction to the Respondent
No. 3 to decide the representations of the
applicant and to give him benefits %o which
he is entitled., True copies of the oxders
dated 9.3.89 and dated T.4.89 are being
annexeé to this application and are being

marked as Annexure A-& and A-T respectively.

Phat thereafter the applicant forwarded the
orders datéd 9th March, 1989 and dated T.4.89
to Respondent No., 3 vide his application dt.

13.,4.1989, True copy of the application dt.-

Contid...P Te
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claim petition is concerned. The presen

| %)
(75

13.4.89 ig being annexed as Appexure No. £4-8

to this applicabione.

That thereafter the applicant received a letter
dated 26.6.89from the Respondent No. 3 wherein

it has been mentioned that the applicant was hot
senior to the staff referred to the Annexure

No. - 4. Thus the representation of the applicant
was rejected by the Respondent No. 3 by a non-
spesking order., It is incorrect to say tha the
applicant was not senior to the staff referred
to in Annexyre No. 4. To verify the facts Annexure
No. £-1 (Seniority List) may be perased. True
copy of the letter dabted 20.6.89 is being annexed

to this application and is being mgrked as

6-4. That the allegation of the Opposite Party
No. 3 in the Mnnexure No. 9 that the persons
promoted superseding the applicant are
senior to the applicant is incorrect. This
fact is clear from the seniority list at

Annexure No.~1.

6-B. That the allegations of the Cpposite Party
No. 3 are zlso incorrect to the extent thab
the applicant was promoted as Roaster point
It may be stabed that the applicant was

promoted on the basis of meritecum—-seniori

6-C. That the allegabions contained in aAnnexur
No. 9 that the applicant did not appear i
in the written test held on 30.12.1985 i

also irrelevant in so far asthe present

petition has been filed against non-pr

of the applicant on the basis of

re-gtructuring as contained in Annexn
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7y That the applicant served a Registered A4/D
Notice on Respondent No. 3 through his Legal
Gounsel vide Registered letter dated 1.7.89
wherein defects in the letter dated 20.6.89 were
pointed out, The’applicant hasnot received any
reply from the Respondent No. 3 in respect of the
Legal Notice dt. 1.7.89 as yet. True copy of the
Legal Notice dt. 1.7.89 isbeing annexed to this

applicetion and isbeing marked as Annexure No.A-10.

8} Matter not previously filed or pending with ay

other Court.

9. RELIETF §:

In view of the facts mentioned in para 6 above,

the applicant prays for the following reliéfs:-

1} That the Respondent No. 3 may be directed to
give him 211 the benefits of the post of Asstt.
Superintendent (Pay scale 550 = 750 w.e.f.
s ) 1.1.84) end all subsequent benefits,

2} Costs of the case may be awarded in favour of

the applicant.

3} Any other snd further relief which may be
deemed fit and proper by this Hon'ble Tribunel

in the facts and circumstances of the case.

GROUND® OF RELIZF.

(i) Because the applicant is one of the senior-
most Head Clerks who was entitled to be

upgraded as Asstt. Superintendent by virtue

of restructuring scheme viée Railway Board's
.?Z;;>/&/h£i4¢”°jezi///’ letter dated 16.11.86.

Contide..p 9 &
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(1i) Because by not upgrading the applicant to
the post of Asstt. Superintendent the
Regspondents have made discerimination against

the applicant, which is bad in law,

(iii) Because the Resvondents have violated the

fundamentsl rights of the applicant under
Articles 14 =nd 16 of the Constitution of
India by not upgradiing him to the post of
It Asstt. Superinten@ent in accordance with
directions contained in Railway Board's

letter dateld 16.11.84.

(iv) Becanse the Respondent No. 3 has rejected

the representat ions of the applicant arbitra-

rily by non-speaking order dt. 20.5.89.

(v} Because the Respondent No. 3 was bound to
consider and decide the representations of

the applicant in quasi=judicial manner by

a speakin g order,

(vi) Because the entire service record of the
applicant is meribtorious, unblanished and

spdtl ess,.

L

(vii) Because the allegations of the Opposite
Party No. 7 in Aanexure No.9 are incorrect
thet. the applicant was junior to the

persons superseding him whie making

é@&ﬁ?éizgi///x promotions on the basis of re-structuring.

Contiéo ooop 10/"'
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(viii) Becuase the allegations of the Opposite
Party No. 3 in Annexure No.-5 are incorrect
that thé applicant was promoted as roaster
point, It is clear from the seniority list
that the applicant was promoted on the

vasis of merit—cum-seniority.

(ix) Because the allezation of the Opposite
Party No. 3 in Annemre No-9 1is irrelevant
to the extent that the applicant did not

appear in the Bxamination as held on

A
10.12.1985 ag the applicant is claiming
promotion on the basis of restructuring
acheme as contained in dnnexure No-3 to
the original application.
10, INTZRIM ORDER, IF ANY, PRAYED FOR:-
11, Not applicable.
12, Particulars of Postal Order inrespect of the
<? application fees

(1) Mumber of Indian Postal Order(s) 02409857

(2) Name of Issuing Post Office: High Court.

(3} Date of issue of Postal Order 15.2.90

(4) Posh Office ab which payable: GeP.O.,
Allahebad .

13, List of Enclosures: _
(1) Seniority List dated 25.6.83.
(2) Railway Board's Letter dt. 16.11.84.
(3} A3dl. Chief Mechenical (Mechenicsl's Order
No. Se0e 51 dt. 19.1.85.
(4) Representation dabed 14.1.86.

¢5¢4¢%%ziﬁ////(5) Representation dated 9.1.87.

(6) Order of Central Administrative Tribupal

dated 9.3.1989.
ContiG...p 11/~



(7) Oréer of Central Administrative Tribunal

cated T.4.89.
(8) Application of the applicant dt. 13.4.89.

(9) Letter of the Chief Vorks Manager, Ioco
Shop, Charhagh, Imcknow dated 20.6.89.

(10) Legsl Notice sent by the applicant dated
1.7.89 WWW

VERIFIGCATTION

I, Tek Chand, 8/0 Sri Tota Ram, aged about
qdoed ) o
58 years, Wwedkiweg.ag Head Clerk in the Cffice of
Tocomotive Workshop, Charbagh, Imcknow, resident of
566/29-Cha, Jai Prekash Nagar, Behind f4lka Paint
Factory, slambagh, Iuclknow ¢o hereby verify that the

contents of paras_f, 2,8, 6 72,8 12, 13
T 77 A
ars true to my pers nsl knowledgs, =nd paras SHS, 3

are beli-ved by me to be true on the legal advice and

that I have not suppresseé any matorial facits.

fignzture of the Applicant,
Date K‘-?» 93

Place: Imckhow,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL3 ALLAHABAD BEKCH,
AT LUCKNOTWH.
g we 379 [qe(h)
0. 4, No. 53 of 1990

Tek Chand, aged about 58 Years,
S/0 Sri Tota Rady
, 566/29- Cha Jal Prakash Nagar,
h Behind Alka Paint Fac tory,

Alambagh’ Lucknowé cces co o ce ; Applic ant

- Versus

1. Unior of Indla,
through Secretary of Railways,
NeW DELHI.

26 General Manager,
Nor thern Rallways,

Rail Bhawan,
) Sed) NEW DELHI.
A q N 3. Chief Works Mangger, : .
% Loco Shopy Charbegh,
Lucknowe

4, Additional Chief Mechanical Engineer,
Nor thern Railway, Charbagh,
LUCKNOW, ' )

esesescso UPPe Parties,

APPLIC ATION FOR AMENDMENT OF THE OBIGINAL
APPLIC ATIOE

»_It, is most respectmlly submitted on behealf of the
appliceant :-

1, '?L‘hat' the gpplicant has filed the gbove men_tiogéd
original gpplication against his illegal supersession on

W. Contd...P 2/



2. 3. 90 and

- ( 2 ) . -~ -
this Hon'ble Tribunal direg:ted that the ori-

ginal gpplication may be amended by incorperating more

clarification. about Annexure No-9 to the petition i.es
order dated 20,689 of the Opposite Party No. 3. do-

cordingly this spplication is being moved on behelf of

the applicant .

2. That in Paﬁ’-aﬂ -Details of Remedies exbausted

|
after sub=para (6)y the following sub-paras may be added--

"6=As

6-B:8

6-C:

That the allegation of the Opposite Party Nog
promoted

3 in the Annexure No-9 that the persons/sumisr

superseding

inm/the applicent are senior to the applicant

is incorrect. This fect is clear from the

seniority list at Annexure No=1,

Thatﬂth_e__ allegafion_s of the Opposite Party
No, 2 are also incorrect to the extent that
the app]_.‘icant'_was promo_ted as_Roastér point,
It may be sta’ged that the applican{ /was pro=-
moted on the basis of merit-cum-seniority.

That the allegations contained in Annexure
No.9 that the gpplicent did not gppear in the
written test held on 1012,1985 is elso ir-
If_elev_ant‘ inﬂ S0 Tar as the present clajx_n peti-
tion is gomerned,,‘ The ‘prest_ant petition has
been filed sgainst por_x_-p‘romo‘tion_ of the eppli-
cant on the basis of re-structuring as con-

tained in Annexure No-4,

Contd,..F 3/
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(3)

3. That after ‘the Ground Yo, 5, the following Grounds

may be added :-

“(vi)

(vii)

(viii)

Because_ the allegations of the Opposite
Party No. 3 in Annexure No-2 are 1nc_orrect

thet the spplicant wes junicr to the per-
sons superseding him while making promo-

_tions on the basis of re~-structuring,

Becalso 'the alleg_ations of the Opposite 7
Party No. 3 in Annexure No-5 are :'mcorreet'
that the applic ant wes _prox_noted as roaster
point, It is clear from the ;eniorj.ty "
list that _the applicant was proz_noted on

the basis of merit-cum-seniority.

Beo_a;se }:ho ollegation of. tize_Opposite
Party No. 3 in Annexure No-9 is irrelevant
to the extent that the eppliceant did not
eppeer in the Examination as held on

 10,12,1985 as the applicant 1is claiming

p;'omo_tion on ;bho basis_ of restructuring
scheme as contained in Annexure No-3 to

the original epplic ations™

PRAYER

_It _is, tho;'efore, mo_st respec tfully prayed

that the applicant may be allowed to make the

| Y -
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(4)

aforementioned amendments in-the Claim Fetition,

Tocsray—

Lucknow, S AFPLIC ANT ;"

Dated: A;arﬂj 10 51990,

VERIFICATICN

I_ hereby ver_if_y th_at _the contents of }?aras ly 2
& 3 above are true to my personal knowledge.

W%/So

APPLICANT:



